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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 222/XC-S-1-21-19S-2021
Dated Lucknow, March 16, 2021

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Gunda Niyantran
(Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative Assembly on
February 24, 2021.

THE UTTAR PRADESH CONTROL OF GOONDAS (AMENDMENT)
BILL, 2021
A
BILL

further to amend the Uttar Pradesh Control of Goondas Act, 1970.

IT IS HEREBY enacted in the Seventy second Year of the Republic of India as

follows:-

Short title 1. This Act may be called the Uttar Pradesh Control of Goondas (Amendment)
Act, 2021.

Amendment of 2. In section 2 of the Uttar Pradesh Control of Goondas Act, 1970, hereinafter

section 2 of U.P.

Actno. 8 of 1971 referred to as the principal Act, for clause (a) the following clause shall be substituted,

namely:-

(a) "District Magistrate includes an Additional District Magistrate specially
empowered by the State Government in that behalf and Commissioner of Police
includes the Joint Commissioner of Police/Deputy Commissioner of Police
specially empowered by the State Government in that behalf."

Amendment of 3. In section 6 of the principal Act, for sub-section (1) the following
section 6 sub-section shall be substituted, namely:-

(1) "Any person aggrieved by an order made under section 3, section 4 or

section 5 may appeal to the Commissioner or Commissioner of Police within

fifteen days from the date of such order."

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Control of Goondas Act, 1970 (U.P. Act no. 8 of 1971) (hereinafter referred to
as the "said Act") has been enacted to make special provisions for the control and suppression of goondas
with a view to maintain public order. Clause (a) of section 2 of the said Act defines District Magistrate as
including an additional District Magistrate specially empowered by the State Government in that behalf
and sub-section (1) of section 6 of the said Act provides that any person aggrieved by an order made under
sections 3, 4 or 5 may appeal to the Commissioner within fifteen days from the date of such order.

By notification no. 7/2020/53P/VI/Pu-6-2020-01vividh-2020, dated January 13, 2020 the
Commissioner of Police was conferred the powers of the Executive Magistrate, Additional District
Magistrate and the powers of the District Magistrate with respect to the Acts mentioned in the aforesaid
notification, and the Joint Commissioner of Police, the Additional Commissioner of Police, the Deputy
Commissioner of Police, the Additional Deputy Commissioner of Police and the Assistant Commissioner
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of Police posted in Lucknow and Gautam Buddha Nagar were conferred with the powers of the Executive
Magistrate.

In view of the above notification and for the speedy disposal of the objectives of the said Act it
has been decided to amend the definition of District Magistrate in clause (a) of section 2 to include
Commissioner of Police including the Joint Commissioner of Police/the Deputy Commissioner of Police
specially empowered by the State Government in that behalf and to amend sub-section (1) of section 6 of
the said Act to provide Commissioner of Police also as the Appellate Authority under section 6 of the said
Act.

The Uttar Pradesh Control of Goondas (Amendment) Bill, 2021 is introduced accordingly.

YOGI ADITYANATH,
Mukhya Mantri.

By order,

J. P. SINGH-II
Pramukh Sachiv.
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